3 Nral Answers

7@l ¥ &1 FITOY & AR FT AgUT
gwEy 1 warg f3ar war o onad
qraT & BT F agt Aofomide F
afgsrfeat & fag 1 o fades
I® M@ &1 AT AR A& q AEG
#8 wy fwar 91 qFaT § TEF XY
gra g€ gaw sfafiw 39 @@ o)
gm @ 9 47 9 1 W@ 6
FRF A Y W =FRA aw A
f& wed) § we F1g fwar wmm o
8% I7a 4 gar & (& i 717 za
wgT w1, '88 ¥ gHIA AT 4T a8 '87
F W A% Q¢ FT A7 ST |

st gaw awe : § aver g1 f¥eax
FTAT YIgAT § | AWl gRIR &Y af9g
MW W I w9 A gE SN
g ag AT g {wgn  AsqE} oF
zoar qU o faad fasea wie o
w4 @ T 1 AR WEHF F G
WX fFET &F g W, g|
TR AT &

MR. CHAIRMAN: Question No. 142.

Proposal for a venture with Pepsi
Cola

*142. SHRI SURESH KALMADI:+

SHR1 DHARAM CHANDER

PRASHANT:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether it is g fact that Punjab
Agro has applied for a tie-up with
Pepsi Cola of U.S.A,;

(b) if so, what are the details of the
collaboration venture, indicating the
details of the technology to be impor-
ted, the items to be imported wunder
the deal and the items and products io
be exported by the resultant Company;

(¢) how far the above imports are
consistent with the import reple.
nishmeng scheme; and

e e e — s

t The question was actually asked
on the floor of the House by Shri
Buresh Kalmadi
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(d) whether the Company would be
allowed to use foreign trade marks
for the goods to be sold by them in
India?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DE-
VELOPMENT (SHRI M. ARUNACHA-
LAM): (a) to (d) M/s. Punjab Agro
Industries Corporation limited have
submitted an application for approval
for manufacture of various Processed
Foods in financial participation with
one of the Tata Companies and M/s
Pepsico Incorporated of U. S. A. The
application is still to be considered by
Government. The practice has been
that the details of pending applications
are not given out until the Govern-
ment have taken a decision thereon.

SHRI SURESH KALMADI: Sir, 1
don’t think that the Government wants
to give details. And we, as Members
of Parliament, are entitled, I think, to
know whether Pepsicola is being brou-
ght into this country through the
backdoor. Last year also, there
was a proposal to have Papsicola in
this country. .. (Interruptions)

MR. CHAIRMAN: Mr. Jagesh Desai,
if you interrupt, you will lose your
chance.

SHRI SURESH KALMADI: Why is
he getting excited?

MR. CHAIRMAN: You please ad-
dress me. T am taking care of it,
(Interruptions) .

|

SHR] VASANT SATHE: Don't ap
pear as if...(Interruptions)

SHRI SURESH KALMADI: Sir.
there was a talk earlier of import sub-
stitution, But now we see the policy
of the Government is just import, im-
port Sir, the pepsi proposal was shot
down last time and again now it is
coming back. I do not know whether
this technology is necded for this co-
untry. Isn’t our soft drink industry
already standing on its own feet?
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From 1977 there has been no import of
concentrate \at all. I do not know
but the Government now says that
they are not going to give the details.
But, basically, Sir, a political decision
has to be taken whether we want to
go to 21st century with pepsi. That
is the question, or do you want to
stand on your own legs with indige-
noug industry? Sir, the soft drink
industry in our country today is on
such a firm footing that it is being
exported to about 12 countries in the
world. And, at this stage we want to
bring in pepsi cola and finish our soft
drink industry so that we cannot ex-
port. Is this the policy of the pre-
gent Government. Sir, [ would like
to know from the Government whether
they plan to allow pepsi to enter the
soft drink business. T would also
like to know what were the reasons

for rejecting earlier the pepsi proposal

and how is this proposal different.

SHRI NARAYAN DATT TIWARI:
Sir, in view of the fact that some of
today’s newspapers carry reports on
this application and have already
divulged some of the substantive de-
tails which have already been released
by a section of the press, I think I
should take the hon. Member into
confidence and mention some of the
major recommendations that we have
received from the Punjab Agro Indust-
rial Corporation regarding this prob-
ject. We have not taken any decision.
It is under consideration, Tt
has yet to be considered by
the Project Approval Board.
The highlights of the application, the
proposed project recommended by the
Punjab Government are: (1) Total in-
vestment of Rs. 21.50 crores in the
manufacturing and research facilities
in Punjab, (2) 'Transfer of advance
agro technology to improve genetics
and crop yields. (3) Introduction of
new high yield disease resistent hyb-
rid varieties of gilseeds, potatoes and
tomatoes. (4) Export of Rs, 55 crores
in the first five years against imports
of Rs. 18 crores, including dividend
repatriation, raw materals, machi-
nery etc. (5) Signlficant increase in
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processed food and vegetable exports
from the country by over Rs. 8 crores
per annum, about 20 per cent of the
current national exports, (6) Domestic
production of soft cdrink concentrates.
(7) Generation of industrial employ-
ment of 20 thousand direct and indi-
rect jobs in the first five years for ex-
pansion of food and 'beverage markets-
(8) Iniroduction of the study of frut
technology in food processing inclu-
ding the areas of water and effluent
treatment and waste disposal. (9)
Annual processing of about 80 thou-
sand metric tonnes of fruits gnd vege-
tables and 40 thousand metric tonnes
of potatoes and grains and utilisation
of output of 10 thousand acres of agri-
cultural land. (10) Expected increase
in tax revenue by about Rs. 150 cro-
res per annum.

These are said to be the highlights
of the proposal as recommended by
the Punjab Government. Now, the
Hon. Member is very correct when he
says that we had rzjected the earlier
proposal of Agro Products Exports
India Private Limited for Pepsi Cola.
I+ was an application for processed
agro based products It was rejected
because of three factors by the Project
Approval Board. It perhaps did not
even come up to the higher levels of
the Government at the CCEA level.
It was rejected because—(a) that im-
port of concentrates cannot be agreed
to, (b) use of foreign brand names 1n
domestic tariff areas is not allowed, and
(¢) a proposal for manufacture of cer-
tain items for import of soft drink
concentrate cannot be considered to-
gether. It was because of this that the
earlier apolication was rejected. Now
ag I said, we havas not applied our
mind to this proposal and whatever 1
am saying is just for information of
the hon. Members and a decision has
yet to ‘be taken by the Project Ap
proval Board for consideration at
higher levels. What I have been in-
formed for the purpose of answering
supplementaries is that this proposal
is different from what had been re-
jected earlier inasmuch as it is a pac-
kage proposal also dealing with many
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ftems which are related to agro re-
search. This consists of equity parti-
cipation which is less than 40 per cent,
and that it has said that concentrate
will be manufactured in India itself.
8o, these are the material differences
between the carlier application and
the new application which has now
been strongly recommended by Punjab
Government, Punjab Government is
of the opinion that in view of the agri-
cultural and horticultural development
of Punjab, they want to diversify the
production base in Punjab; they have
to also go into horticulture and diver-
sify their crop pattern and, therefore,
they are strongly recommending it.

SHRI SURESH XALMADI: This
Punjab Government aspect of it i3
just a front. The main groups to bene-
fit are going to be Pepsi Cola and the
Tatas. Sir, Pepsi Cola and the Tatas
together have 70 per cent sharehol-
ding in the proposed company. 1
would like the Minister to speak on
this aspect.

1 would also like 1o bring to his no-
tice what the Prime Minister himself
said in the U.S. when Coca Cola lobby
surrounded the Prime Minister and
the Prime Minister clearly said that
we have Thums Up; we have Double
Seven; we have many others. But we
have many more other priorities and
the soft drink is of a low priority. This
is what the Prime Minister of the
country said. You said just now that
there is no proposal to import concent-
rate, Why do they require Rs.8.6 cro-
reg of imports? This is for concentrate
only. What they mean is that salt part
of it and colouring part of it will bhe
done here buj the basic import of
concentrate remains, They have a
secret formula which they are not div-
ulging to 149 countries of the World.
Do you mean that they will divulge
it to India? There is definitely going
to be import of concentrate, I do not
know. But from 1977 onwards, thern
has been no import of concentrate.
Our soft drink industry today is doing
without impofi of concentrate. Why
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are we going to something new? Why
do you want to destory the soft drink
industry in the country which has
done very well after the exit of Coca
Cola? Sir, my question is very speci-
fic. 1 would like to know about the
aplication, whether any import
licence to be given for Pepsi Cola over
and above to what they are entitled to
against export, is being considered
and wheher this is the law of the land
at the moment or any actual users
licence hag been issueq to soft drink
concentrate manufacturers; if not, the
reasons thereof, because [ know Thril
has asked for actual users licence and
the Industry Ministry said: No, we can-
not give it;this is a restricted item.
So, are you going to make any basic
changes to suit Pepsi Cola entry into
the country? This is what I want to
know. I also want io know if the Fin-
ance Minister of Punjab, Mr. Balwant
Singh, has any personal interest,

SHRI NARAYAN DATT TIWARIL
As 1 said we have not applied our
ming to the proposal. I have only men-
tioned about the applications that have
been sent by Punjab Agro Industrial
Corporation and strongly recommen-
ded by the Punjab Government., ,

SHRI SURESH KALMADI: And
the Tatas,

SHRI NARAYAN DATT TIWARIL
1 received apone call from the Punjab
Chief Minister saying that Punjab is
in a difficult situation and they wan
to divorsify their agricultural base ir
Punjab and they want to go in more
for agro industries and, therefore, we
have to give this application a very
serioys consideration. Punjab Indus-
try Minister also met me in this con-
nzction. ., (Interruptions). Whatever
the policy declarations have been made
by the Prime Minister, will certainly
be acted upon. If he has made any
stch declaration, we will certainly
act upon it; it is a directive for us.
And I am happy that the hon. Member
also appreciates the spirit behind what
the Prime Minister said. 'The matler
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will come up before the Cabinet Com-
mittee and the Economic Affairs; it is
not a decision of one Minisiry because
it is an inter-departmental issued, We
will have to take into consideration
the strong views of the Punjab
Government,. .

SHR] SURESH KALMADI: And
the views of the country also,

MR, CHAIRMAN; Mr. Tiwari, have
you any information whether 70 per
cent is held by the Tatas and the
Pepsi Cola? This is one point raised.

SHRI NARAYAN DATT TIWARI;
As I said, the proposal is under con-
sideration.

MR. CHAIRMAN: What about the
shareholding?

SHRI NARAYAN DATT TIWARI:
Sir, the proposal is, 36.1 per cent by
the Punjab Government, through the
Punjab Agro-Industries Corporation
Limited, Chandigarh; 24 per cent by
one of the Tata companies probably
Veoltas, and 39.9 per cent by Pepsi
Cola,

MR. CHAIRMAN: The second ques-
tion which he has asked is, whether
they will divulge the secret formula,
whether they will give the technology?

SHRI NARAYAN DATT TIWARIL
The only information is that, the con-
centrate will be manufactured 'n
India.

MR. CHAIRMAN: It may be manu-
factured in India. But will they give
the technology?

SHR] NARAYAN DATT TIWARI;
That in not clear.

SHRI SURESH KALMADI: Thank
you, Sir,

SHRI DHARAM CHANDER PRA-
SHANT: Sir, when Coca Cola concent-
rate was geing manufactured in India,
its import content was only 4 per pent,
but in the case of Pepsi Cola, the im-
port content is much higher. What is
the reason for this?
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SHRI NARAYAN DATT TIWARI:
Sir, as I said, we do not have all the
detalls relevant to this question.
Because of this particular question, we
had asked for basic information. The
details of the application are here, But
the Project Approval Board has not
yet considered the application. It has
not even come before the Project
Approval Board.

SARDAR JAGJIT SINGH AURORA:
Mr. Chairman, Sir, I would like to
mention that this proposal of the
Punjab Government takes fully into
consideration the existing policy in
regard to soft drinks. Yoy have to
look at it as g composite offer, in
which the major portion deals with
agro-industries and horticulture  fruit
growing and their processing. The
next thing is, out of the total Rs. 22
crores, as far as he soft drink part is
concerned, it is Rs. 5.5 crores and that
is not really for the imprt of con-
centrate; you have got to have the
machinery and other wherewithal. In
regard to the other question, whether
Pepsi Cola will or will not give the
secret formula, I think, this matter
can be discussed and an assureance
can be taken from them. But just to
cancel this out which is going to
be of tremendoug vale...

MR. CHAIRMAN: Mr. Aurora, plea-
se put your question. You are mak-
ing a lot of suggestions. What exactly
voy want from the Minister?

SARDAR JAGJIT SINGH AURORA.
My point is, if it is necessary to im-
port technology, we should import.
When you have imported technology
in the case of Maruti, when there
were other cars being built here, is
there any thing wrong in getting the
latest technology in regard to  soft
drinks? I will put it the other way
round. What is wrong in  importing
techology in order to develop agricul-
ture and horticulture?

SHRI NARAYAN DATT TIWARI:
Sir, as a matter of principle, in the
case of bio-technology, geneting engi-
neering or when we have proposalg in
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regard to import of high technology
for our agro-industries, we will con-
sider them.

SHRI PAWAN KUMAR BANSAL:
Sir, the proposed project promises to
the State of Punjab a large-scale food
(Interruptions)

MR. CHAIRMAN: Everybody will
get a chance. We will not do any
other question. We will do only this
question, (Interruptions) I know the
importance of the question. You leave
it to me. (Interruptions)

SHRI PAWAN KUMAR BANSAL:
Sir, the proposed project promises to
- the State of Punjab a large-scale food
processing unit, which besides help-
ing ip planned diversification of crops
from wheat and paddy alone to ine-
lude horticultural products, vegetables,
fruits etc., would also provide employ-
ment both direct and indirect, to a
very large number of people; and,
therefore, as a major unit of export. ..

“MR. CHAIRMAN: You are repea-
ting, Mr. Bansal. Please put your
question,

SHR] PAWAN KUMAR BANSAIL:
T would like to know from the hon.
Minister as to what extent the project
would help in checking the monopo-
listic tendencieg in the country, parti-
cularly in the field of soft drinks
which is now being perpetuated by
the Parle Group?

SHR] NARAYAN DATT TIWARI:
Sir, as per our information, the Parle
Group accounts for 60.8 per cent of
the total soft drink production in the
country. Campa accounts for 21.9
per cent. I would not like 1o comment
upon it. It 1is so evident, but what I
woulg like to say is that I am grate-
ful to the hon. Member for the in-
formation he has given to me. We
will cortainly consider all aspects of
the matter while considering the ap-
plication,
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SHRI VASANT SATHE: It seems

there ig a controversy between lassi
and Pepsi.

SHRI SURESH
And we are for lassi, Sir,

KALMADAI;
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&t o g feid o § AT
forg A1, wiedra FAT I F Avarfad
geed Wil agq qrarY g fF Iy a4
¥ 45 qARG &7 | mna § dwr #
IAEY WET TG FT IFAT qART
w®r 2. .. (cmaER)

W wew fagrt qwant 0w
AT qTHT A1 i g FTT-FIT AT
w¢ faar HIC ¥ Aoy SYer FT a1 @
&

oY qreraw 3w faard A AIA-
At gzew woAT Sfg w) 9rer wee
3 @ ag €T, AT WEE A
grft 5 Afa ¥ AraR 9T IEE Aw-
wl &) afgerd T fFar w@n 31
fe frdl faswly oo = 7 o &, S
AT IAEY 4 Fgr wq1 91 6 AT 40
gfaad &% o €9 Hoq wad ) A9
¥ AEY | AT 40 Sfqu a5 FET-
YT AT KA FfTTT A & =0T, G
fadw *ra) wrag a7 gL TG ST
gRiF 40 wfand /@ 5o ot afs
FARY &AL F21 fHT *F F1q 78
14y w59 fad =t aq7 feay aar
gat AL qEF §, AR qE W W
q1d wisEl & wetd. | | (sgaaT)

it weer fagrdt wwqay : 40 Sfa-
T & AAET 4R FTART THFIT 9
®Y Y frar war ar |

=t Ao g faad : ag T=-
sAaANT a T @V § gan
wAr AWM 1w g% 9 wfusa
q:ﬁn A% qrg IgAH § IR TTATT
qg 394 I AET 91 AFET & 3g
qm fF T Far g1 =9, a@it §F
Waﬁmﬂm%a‘nﬂtﬁu:ﬂfﬂ
¥ 3o qfamem fwr HATaT 7
AfuA s, 38% 989 & fF gm'{'T
vatfya, W1 faawrA fora sorfat g
I® T 37 9 7oA faqe i3, agd
gt fame e adi &, . . (soagmw)
W | GAE WA F FTU & WY g4
g @ W faw faw ¥, ad,
IFAA T JIG KT Q1 WAL AF
Wz &1 afon ¥ FAEd TG Oge

[ 28 JULY 1986

to Questions 4

YA, I WA A @ day ¥
feodaag g qaamfa Y Ta Y & 1
=, ¥ ag wug &M agf 97 fE
forger Fgt ¥ 99T &, 7E & TR
qA ST A G WA w3 W A
uﬁaaammarm&am
YRR FT I@1 1 79 g6 8. (-
u1v)

ot wee  fagrdt aredat: gw &
T WY & FA AT

CEC R

24

LI

ot Ararqer e fagrdt
qar Agr & 4

ot wew fagd aw¥@ - aw @
o &7 g9 8 |

SHRI A. G. KULKARNI. Sir, now
much of the salient points have been
asked and I think the Minister is
under gtrain to give a straight reply
to the basic question. One should
not be emotional in considering some-
thing... But, Sir, basically. it I
understand  correctly... (Interrup-
tions). i

MR. CHAIRMAN: Pleagse don't
disturb him. Let him put the ques-
tion.

SHRI A. G. KULKAENI; Thank
you very much, Sir, If I have under.
stood it correctly, thig is a composite
proposal. As g farmer ang as a per-
son interested in the rural eccnomy,
I know the potentiality of hortiulture
being exported from thig countiy.
Therefore, I would reques: the Gov-
ernment to let the focd part of this
proposal go through because in the
European Common Market and every-
where our horticulture ig having a
potential of export and this should
be encouraged. The Punjab propo-
sal which has got the best potential
in horticulture should he accepted.
But at the same time I want to know
one point which was asked and still
not replied to by you. My colleague
here hag mentioned that 7 to 8 crores
worth of foreign exchange ig raquir-
ed for importing the concentrate or
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whatever it is. These are American
cgpitalist ¢ompanies and the Gov-
ernment of India ghould not be taken
for 5 ride. Sir, I am deadly against
these concentrates or these typeg of
what you call Coca Cola, Limea etc.
drunk by elitist children. This
should be stopped in thig country.

MR. CHAIRMAN: Time up.

SHRI A. G. KULKARNI: When in
the rural aregg we have not got
water to drink, Government of India
is thinking of importing these. 1
would request the Minister that this
7 to 8 crores worth—or whatever per-
centage it hag got—of foreign ex-
change for import of concentrates.. .

ME: CHAIRMAN: Nothing will go
on record. Stop recording. Mr, Min-
ister.

SHRI NARAYAN DATT TIWARI:
Sir, the hon’ble vetcran Member has
suggested that we break this propo-
sal into two parts. delinking the
horticultural and the agricultural de-
velopment part of it from the soft
drink part. Of course the Project
Approval] Board will also consider
thig suggestion, I am sure, This sug-
gestion doeg merit, I think, gerious
consjderation.

Ag far as import of raw materials
which are needeg by our soft drink
manufacturerg is concerned the fol-
lowing itemgs are reported t{o be im-
ported even now; lemon oil, cola nut
extract, harmlesg food colours mix,
odoriferous substances, natura] edible
gums and cola nuts. Apart from cola
nuts the total import content iz Rs. 6
crore 97 lakhg for these five items.
For cola hutg we do not have the
figures. I had asked for the same
from the Controller of Importg and
Exports, but we have pot ag yet got
it.

" SHRI A. G. KULKARNI. Are these

not manufactured in this country?

SHRI NARAYAN DATT TIWARL
My information ig that these are still
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being imported. Our soft drink
manufacturers require thess compo-
nentg for their manufacture; and
these are still being imported. As
far as the other part of the question
is eoncerned, I have already answered
it.

SHRI JAGESH DESAI: Sir, I am

happy that the Project Approval
Board. . .

SHRI DIPEN GHOSH: Sir, T also
raised my hand long back,

MR, CHAIRMAN: Al] the people
have raised their hands. What am I
to do?

SHRI JAGESH DESAIL I am happy
that the Project Approval Board had
rejected the earlier application. The
soft drinks are being consumeq by
upper middle clasg and rich people.
A bottle of Limeca costs Rs. 2.50. In
view of the fact that crores and
crores of people are living below the
poverty line, should our Government
spend foreign exchange for importing
these things? I would also like to
know whether this is in accordance
with the prioritieg decided by this
and the earlier Government. As such
I fecl there is no need of applying
the mind at all and Gowarnment
should reject thig proposal so that it
should be very clear that such indus-
tries have no place jn the country.
I want to know whether the Govern-
ment will weigh the merits of the
case in the light of the policy of the
Government and reject thig proposal
altogether,

SHRI NARAYAN DATT TIWARI:
Sir, 1 have already replicg to this.

MR. CHAIEMAN: This is a sug-
gestion for action.

SHRI DIPEN GHOSH. Sir, I look
at the question from the other way
round. In the field where this west-
ern MNC is being invited or sought
to be invited to operate, in guch fields
there ig no apparent need of any high
technology or any investment from
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western MNCs. Punjah being an area
which has now been made a hotbed
of foreign conspiratorial activities to
destablize our country and in the
background of the Latin American
experience of what havoe these wes-
tern MNCs, particularty US MNCs
can play, 1 would like to know
whether it is politically opportune
and expedient to allow a US MNC
to operate in anp area like Punjab.
This is my question; pleasa answer it,

SHRI NARAYAN DATT TIWARIL:
Sir, all these factors we wil] take
into consideration while taking the
final decision.

SHRI HARVENDRA SINGH HANS-
PAL: Sir, many questions have been
asked and I appreciate what the
honourablg Ministey has said about
the proposal from the PPunjab Gov-
ernment. Looking to the condilions
presently prevailing there, I would
spacifically like to ask if the proposal
collaboration of the Punjab Govern-
ment with Pepsi Cola is a mode] of
the manner in which foreign com-
panies can be made to invest on
terms favourable tp our country and
in complete gccordance with the
national priorities,

SHRI NARAYAN DATT TIWARI
Sir, it jg difficult for me to say at this
pomt of time whether if is a model
or not, Of course, it jg a gubstantive
proposal strongly recommended by
the Punjab Governmen‘. We will
consider it.

SHRI GHULAM RASOOGL MATTO:
Sir, I hold no brief for one party or
the other, but today’s newspaper
reports and the reply given by the
honourable Minister suggest that
80,000 tonnes of fruits are to Dbe
preserved under the scheme. We are
also fruit growers and we shall
definitely be benefited by a proposal
of thig kind. Ip view of what the
honourable Minister has said—an
advertisement has also appeared in
the press—I feel that the proposal is
worth consideration, Will the bone-
urable Minister inform us whether
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the merits of the propocal are to be
taken into consideration or merely
the fact that it is a multi-national
concern ig to be takey into considera-
tion? Ig not Parle, which js hclding
65 per cent of the share of the soft
drink industry in India, a multi-
national or a monopoly company, and
will not such a move by Pepsi Cola
alsg finish off that monopoly ot
theirs? Will he give us an assurance
that the proposal wiil be considered
purely on merils and nct on the basis
that it ig a multinaiionai concern?

MR. CHAIRMAN: The assUrance

hag already been given. Next ques-
tion. (Interruptions),
SHRIMATI RENUKA CHOW.

DHURY: Sir, you are uot allowing us
to put questions. Please permit a
Half-an-Hour discussion on -this,

MFE. CHAIRMAN: Please make
your application. I will consider it
on merits,

¢

*143. [The Questioner (Shri Jag-
dambi Prasad Yadav) was absent.
For answer, vide col. 31-32 infra.]

gy O Aifa & Weftx T Awal wr
fawa

*144. st T S @R AT
IS wAr ag IATA AV FOT FOA ¥

(%) fas3 &a & famia ¥ fd
T FEw Afy 7 ar fGAw grrae
fsr mu ¥, ok

(a) 1986~87 I atfax Fraar
#1y agdl v9qem AT sElg @
=“r-(r.4 R T Gt B AIqAT T (AFE
2q fradt oy % mafen A LEAS o

stetre fasra fawm 8§ aoawat
(¥ oo mEmmEEw) : (@) waq1 (@)
uF fqagw a9 77q ¥ WA g



